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1. This petition purportedly in public interest has been filed by the 

petitioners seeking several reliefs, however, perusal of the representation 

filed as Annexure-4, dated 08.01.2025 reveals that the prayers, which 

have been made in the petition are totally different from the nature of 

representation, which has been made.

2. If the petitioners have any grievance, as raised in the petition, they have 

to approach the authorities in accordance with law. Filing of PIL without 

approaching the authorities, cannot be countenanced. The petition is, 

therefore, dismissed.  
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